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11.4. Seen MiSC.Application 41/97 filed 

b, y thp learned coun&--1 for the petitioner 

in this disposed of matter. This Oriqinal 

Application was disposed of on 16,10.1996 

with a direction to Respondent Nool to 

consider the case of the applicant alons 

with others while filling up of the posts 

keeping in view tt)e experience acqnired 

by him as a ]DrIver in the organisation. 

In his Misc.Applj.cation it is submitted 

by the learned couns-P-1 that the applicant 

has not been regularised and in ttr.- me-anti 

hit, has become age barred. In view of this 

the above crder of the Tribunal which is 

ypt to be ccmplied with will in effect 

becorre infructucAis if ags relax,'Fition ir. 

not given to him. 

FA" 

In consideration of t~e aboye, it 

is ordered that Pospondent No.j, whilo~ 

considering the Potiticner's case in term 

of the order dated 16*10.1996 of this 

Tribunal will qive a$r- relaxation to tYe I 
ji 

petitiovr,r strictly to the extent of 	N 
J~ 

period of service rendered by him in t ",t:l 

orqanisation and nothing more 

With this observation this 

Misc. Appl icat ion (M -A -41/97) is dispo-sed 0~~. 

Wakxd Shri S*C.P"ntrQ'Y, learned i 

Addl,,Standing Counsel is present and hear~- I 

lbnd over copJr-s of the orders to 

the. counsel for both sidlift-s- 
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